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INTllODUCTION 

I, the Chairman, Committee on Public Undertakings having been autbe-
rued by the Committee to lubmit the Report 011 their behalf, preaent thia 
SRi R~rt on Action Taken by Government oa. the rccommendationa COD-
tained m the 14th Report of the Committee OD Public Undertaking. (Sixdt 
!.ok Sabha) on Expenditure on hiring of Storage Space by Public Undert&kingl. 

2. The 14th Jteport or the Commlttce on Pu:"lic Undertakings wu 
presented to Lolr.: Sabha on 26th March, J~epUei of Government te 
all the recommendationa contained in the were received on ,til 
November, 1979. Further iDformatioa. called for in reapect 
of I recommendatioDi wu {umi.hed by the loliDiatry on 6 June, 1980. Tltc 
replies of GOYemmeat werc conaidered by the Action Taken Sub-Committee 
of the Committee on Public Undertakings on ,.th November, 1980. The 
Report was finally adopted by the Committee CD Public Undertakings OD 
18 November, 1980. 

~. Analysil of the Action Taken by Govcmment on the recommendatieu 
contained in the Twenty-Fourth Report of the Committee is give. 
in Appendix IV. 

NBW DELHI; 

J{ ","'." 24, J gSo 

Avahayana], I~O~ (S) 

BANSI LA!., 
Chairman, 

Comm;"" 011 Public Und"takm,s. 



CHAPTER I 
REPORT 

I • I. This Report of the Committee deals with the action takCHl by 
-Government on th~ recommendations contained in the g4th Report of the 
Committee on Public Undertakings (6th Lok Sabha) on Expenditure on Hiring 

.ofStorage Space by Public Undertakings which was presented to Parliament 
on the g6th March, 1979. . 

I .2. Action Taken Notes have been received from Government in respect 
.of all the II recommendations contained in the Report. 

1.3. The Action Taken Notes on the recommendations of the Committee 
!have been categorised as follows :-

(i) Recommendations/observations that have been accepted by Govern-
ment: 

51. Nos. I, g, 4,6,7,8,9, 10, I I (I) (2) & (4) 

(0) Recommendations/observations which the Committee do not dClire 
to punue in view of the Government's replies :-

51. Nos 3,5, and II (3) 



'~ f' ... 

~D 

RECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY 
. GOVERNMENT 

R.".,rnendldoa NOI."1' * .t ..... f('CIII.' 1;, .'I;ft • ~.tI) 

The Committee 'fiDd. that i:l7 ''Pablic ~dertatiitgI inctIm,d. qn 'hiripg of 
godown apace, a, total expenditure of RI. 5!Z5 r .65 'Iakbs «which a sum 
ofRs. 2001 .50 lakba was paid to private parties during the period 197.·7~ 
to 1976-77. 

It is a matter of real concern to the Committee. tha. tin sp. i.te. of expanded 
activities of pu,blic ~tu,tioos,,~e public ~~. Ut~ves~ve to 
go in for hiring of godowns from pnvate parti~.', The CO~t~~,th~rdQl'e, 
feel that there is imperative need for the Government to have a close look 
at the matter and to a,dopt.uitabl~ ~v,e ,me~. to ~aW,'e tbat withiA 
a reasonable time, the godown requirements of aU public loUlQertakings are 
fully met from within the resources of the public warehouses. at;ld storages etc., 
themselves.' 

The Oommittee fiDel to tbeir 8Utp~ tqatth~~, ,are ,20P~ l.T~rtakin. 
listed in Appendix 1I wbo.we,nt.~ (or,.~ of ,~OWD ~"ce only from 
private parties. The Committee deplore that tbe continued patronage of 
private sector by these ~o public und~iD.gs ,\0 the co~plete exclusion of 
public institutions for a period of three' years. 'nle Committee, therefore, 
require that all these 20 public undertakings should be directed in unambiguouf 
terms to make sure that within a specified period they completely switch over 
the hiring of godown space from public institutions, the hiring of private 
iodowns being continued only at such places where there are no public 
(odowns at all or are not otherwise available. . 

Repl y of Government 

All administrative Ministries concerned and Public Sector Enterpris. 
have been advised to make use of Public Sector storage space as far lUI 
possible (Copy of O.M. No. F. 15/8/89-BPE(C) dated the 12th Octobu, 
1979 enclosed at Annexure-I). 

[Ministry of Finance, Bureau of Public Enterprises, O. M. 
No. 3(4)/79-BPE (GM-I), dated the 5th November, 1971.} 

ReeommCDdatlon No. 4 (Para ,.6) 

The Committee find that the Corporation incurred a total expenditure 
of Rs. 981akhs on hiring of godowns during the S year period (1974-75 to 
1976-77), out of which R~. 80.89 lakhs had gone to private parties which is 
indicative ofthe fact that the C.W.C. have not been able to add to the godoWDs 
space owned by them as w~s warranted. The Comlmittce,. therefore, reco_ 

2. 



3 
mmend that tbt c.W:C. ahoutd -be ~ded 'WMl sufficient funda for 
bUildi~its net wo, rk or Jr:,odowns throughout the CQUDtry 10 that .it may 
tbdtt ~me 'ttl' to'pta, ti~ t'h-etole or baodHng of 1UJI'age work 
~ all iHe ltntf~tba,. i'tl 'ftaftltt. 

a.flJof ......... 
'lac Committee'. l'OCOJUleDdatiozu rcgardiDg the prowiaion of .uflicient-

l'unda to the Central Warehousing Corporation for bUildiQC ACt workca 
godoWDJ throughout the country haa been Doted. ' 

[Ministry of, Finance, Bureau of Public Enterprisea, O.M. No. 3(4) /79-
BPE (OM.I) dated,the 5th November, 1979.1 

Recomm .. d.doa No.6 (P .... ,.8) 

Anumber of cases where the raie of rent for hiring of private godoWD 
-.pace was obViOlJlly qw1Uh,hav.ecomctodae nocilul oft.beCommittee. 
"!he Electronics 11rade ~pd TccdudlllY' Development Corporation Limited 
paid an excessive rate of RI. !Z.!Z5 per aft. for private ~own 'Pace in the 
Muland area in Bombay, as against the rate of about Re. 1/- per sft. 
paid by ~ otl;lor undenaJdngs, ,(like CWo, ST,Q, ,Q'l. ".~ore) for 
hiring such space1n Mufand' and Bhandup areas of BOmbay. "'The ETTDC 
allo similarly paid a rate of Rs .2.40 per sft. in Mazagon Area of Bombay 
.. ..gaiiUt a 'raleb{ JU. I.-SO P,etsft. paid by the I:rl~oreinthe.ame 
-area,' The Coll1tnattee would like1heae C8Iei to ,be mWitigated. 

Reply of Govemment 
. -, 

The Electronics" Trade and Technology Development Corporation 
Limited (ETIDC) have clarified that they have not hired any storage space 
in Muland or Mazagaon, The space is actually hired in Byculla. The 
eonf1lBionaeems to bavoe ariaed from'tho f&cttbat thcaddreases of the owners 
oCthe lpace 'hired are at Muland and Mazagaon. The Corporation's need 
was both for some 'area of bonded warehoulc and aome arcaof un bonded 
warehowe, as the bonded warehouses affords better facilities for customs 
oiearanoe and for convenient payment of custOIIll duty. 

, While taking a decision to hire godown space in Byculla by ETIDe 
It had considered an offer of Central Warehousmg Corporation at Bombay. 
The CWC had offeted agodown of laooosft.at MulaIUi. This accommoda-
tion was unbonded.' ' 

H~vin~ regard to the distance from the port area and other workin 
difficultia ~twas decided not to hire this godown. The area of the godowJS 
actually hired in 1975 was 6400 set., aut of which 4000 sft. was bonded area. 
The other godown (lZSSO aft) hired in November, 19.77 is aeJacent to the one 
hired in 1975 and is unboMed. Considering the prevailing rent at Byculla. 
£'ITDC considered the rate paid by them as reasonable. 

[Ministry of f'inartce,Bureau of Public Enterpri.~es. O.M. No. 3(4)/79-
BPE(OM-I), dated the 5th November, I97Q.l 
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R.eoommewl·doa.. No. 7 (pan 5 ·9) 

. , . The _ Banana and Fruit Development Corporation paid cold storage 
@Re. 1/- per eft. per month in 1975-76 to a private party,in Bom~y. The 
very next year (1976-77) when public cold storage space became available to 
the Corporation in Bombay at a rate of~8 paise per eft. per month, the private 
party of 1975-76 also reduced'the charge to 28' paise per eft. There is,therefore, 
need for further probe into the payment of higher rate ofRe. 1/- per C£t. per 
month in 1975-76 to the. private .partY";18 MIs All&r\a Cold Sto~e Private 
Limited, Bombay. 

Repl, of Govern meat 

'rae observations of the Committee have been noted and communicated 
to the concerned Ministry for necessary action. 

[Ministry of Finance, Bureau of Public Enterpines, O.M. No. 3(4)1'19-
BPE(GM-I), dated the 5th November, 1979] 

FIU"tIaer lafol'matlon called fOl' b, the Committee 

Pleaae ueertain and state the outcome of the probe by the Ministry 
concerned into the payment of higher rent QfRe. 17- per Sq. ft. per mOl\th 
made by BFDC to MIs Allana Cold Storage Pvt. Ltd. Bombay in 197.5-76 
[L.S.S. No. OM No. 267/2/PU.l78 dat~ ~thJune, IgSO] 

The Ministly oi{l, their letter No. 4-8/80-AM dated 21st June, 'logQO 
have replied aa under :-

II A detailed report in· the maUer· has been furnished to the Central: 
. Vigilance Commission on 6th June, I gSa. , Further actio .. is 
proposed to be taken on receipt of the advice oftbe .Commission;" , 

tMinistry of Finance, Bureau of Public Enterprises, C.D. dated 30th June. 
IgBo] 

Recommeadatloa. No. 8 (pua 5010) 

The B.H.E.L. paid a rate of RI. 6.50 per sq. ft. in Hide Road Extension 
of Calcutta and OGNC paid rates of RI. 4/- and RI. 7/- per s9' ft. in Lower 
Parel and Kurla areas respectively in Bombay. In this connection, it is signi-
ficant that the B.H.E.L. themselves hired some storage space in Lower Parel 
at a rate ofRi. 0.90 per sq. ft. Therates ofRl.2.40persq.ft. and RI. 2.00 
per sq. ft. paid by STC at Worli and Patker Marg areas, respectively of 
Bombay also appeared to be excessive. The Hindustan Photo Films Manufac-
turing Co. Limited hired cold storage from private parties at rates ranging 
trom RI. 4/- to Rs. 5.50 per sq. ft. which also appear to be quite excessive. 
All the!" need to be looked into. 
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Repl, of Go .... __ 

:. It appears that the name of B.H.E.L.mentioned in para 5.10 of the 
Report is a printing error and the recommendation perhaps relatel to BEML~ 
!J"OIIl details furnished by BEML regarding the ar~a: and -rent being paid for 
the ,torage space hired by them at Hide Road Extension, Calcutta, it is seen 
that the. total area hired is 48,000 sq. ft. and the rent paid is Rs. 7,800. 
This works out to a rate of Rs. o. 16 per sq. ft. and not Rs. 6.50 per sq. ft .. 

Oil and Natural Gas Commission have clarified that they are not paying 
rental charges of Rs. 4/- and· Rs .. 7/- per sq. ft. in Lower Pard and Kurla 
areas of Bombay as pointed out by the Committee. In Lower Parel, ,the Com-
mitteehad hired 'an area of I 749S'sq. ft.' at the rate of Rs. 22,000 p.m. w.e.f. 
31-7-1976.' 'This works out to' a rate ofRs. 1.26 instead of Rs. 4/- per sq. ft,' 
This accommodation has now been dehired and now only Rs.o.18 per bag 
per week or part thereof is bemg paid on warehoUsing basis. As regards Kurla 
area, the Commission had hired a covered space of 15,090 sq. ft. at Rs. 30,190 
per 'month which works out to a rate ofRs. 'J./- per sq. ft. Thii accommoda-
tion has also been dehired on 31-J-78 and the Commission is now paying 
R.I. o. 12 per bag per week or part thereof on warehousing basis. The Com-
mission has also clarified that the Central Warehousing Corporation accommoda-
tion could not be made available to ONGC on yearly basis. Accommoda-
tion was offered only on short-term week to week basis which did not meet 
the requirements of ONGC. 

Worli storage space was hired in 1974 by STC and then tramferred to, 
ewc with the lease. This godown is located in the centre of the buainell 
activities, was pucca construction Class 'A' under the Insurance Rula and 
having a cargo lift, high ceilings with proper movcment·and working fadlitiea· 
inside and with pucca lIbOring. The commoditia to be .tored were high valued 
chemicals requiring proper .torage and aecurity arraugements.. All the 
fadlitics were availabJe in this godown. Under thei circumstances, the rate 0r-
R •.•. 40 per sq. ft. is: conIidered reaaonable. Aa reprda Patker Road acc0m-
modation, this was requited for sale offoreign can. It has to be a ahow-room 
with drive-infacilities with ,Ius front and in a posh locality where the ClIft 
could be seen on display. The godown hired was in Kemp's Corner area baviDs 
show rooms of other rrominent car manufacturen like FIAT and this was an 
ideal location with al the necessary facilities with • wide froatage. Aa specific 
type of godown was required, open quotations were asked for through Press 
Advertisement and the lowest tender was accepted. Under the circumstanca, 
this rate is considered reasonable. 

Hindustan Photofilma Manufacturing Company baa clarified that the 
company had hired ordinary storage accommodation in Madras @RI. 0.65 
per sq. ft. from private parties whereas the rate offered by Central Warehousing 
Corporation for similar space was RI. 1.20 per,sq. ft. The Corporation also hired 
special storage accommodation keeping in view the need for maintaining special 
temperature and humidity etc. from private parties at a competitive rate of 
RI. 4:/- to Rs. 5.50 per sft. Presently, such storage accommodation are not 
available with ewc in Madras. As and when ewc make arrangements to 
provide special storage conditions, HPF will consider the proposal of hiring the 
storage space from them. 

[Ministry of Finance, Bureau of Public Enterprises O.M.No. 3(4)/7g-BPE 
(GM-I), dated the 5th November, 1979.] 
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It h. bteft 'darified'bf ·the Oil· aila WM'llral~G .. Oxnmfatotl thr.t t\1,ey 
battbired 35,oeo:tq:rt. ~.bf':a pl~?I'~' at b;.,J.t:Do t*, iP~,~ 
~or. ~t to' a~·.1lI.· ~.b,,· ~ 'Cj~:ft II1d'!lot lU; /:).$10' perlg.. n. .. 
_ted m 'tm!, repot( The' ~liiil"ioft.., bad a1to bhd. "tatfMy ~ed and 
lOme accommodatioD bufJt ill 'R.O;C. 'btMnS ~,~ ,tq."i\;' &tea at Ita. 3,200 
per mood!. Th.uent dl,..'worb -oattoRs. '0;3+ 'per fq: ft. an~ not Rt". 1/. 
per sq. ft. per monthas;mted in-the Rep?rt., ' " " " 

The reason for payment Qfhil'bet ,r:ate of rent in t,he' second Cfie was that 
Jt was a pueca godown inat~ ora pIpt of open :land in the other case. 

'(Ministry of 'Finance, Bureau of Public f.nterp~es, O.M. No. 3(4117~' 
BPE (GM-I) dated the 5th November, 1971) 

~""d, •• No. 10 (PM& 6.5) 

, T~ COrwnitt~c'can, Dot but exB~ their ~app, ,liln, C'/SSov~ tbc: (ac~ tlw.t 
tlle Indian D.a.ir~, CoxpQratipQ,~~ FACT M<l the' IDPL, 'who arc iJ;le~ 
coJlutkrably high expenditure ,on atorage renthavc: not f~ ~ .ij;afGlf" 
'1JIation in this r, egard in th,,' e~erdesired ,P~ ,\11, e '~, Ittee. Tllis,is a 
scriQUS ~p&eon the part of these Und~takipgs ~bich disp1.ys a aeIlJe' 'or ir-
r~ponsibility'and non-oooperatiaotb.W·,is ,not CQfl~uc~ivc: :to proper la~~t • 
.ability.to Parli'ament and ought)h\!rcforc topec'lfI'bed " ' .. " 

. .epa,.o£ GOYGI'AllUmt 

The Committee'. views have been broug9t to the notice of these OOQl-
.panics for future ~uidance. (Copy of O.M. No. F.1S/8/'19*BHE(C) dated 
the 12th October, 1979 enclosed at Annexure-III). 

LMiniatry of Finanee, Bureau of.Public Enterprises :M. No. 3(4)!7g.-BPE 
(OM-I), dated the 5th November, 1979] 

RecolDlDeaclatioD No. II [para 7.,1 (I). (2) aDd (.0] 

In the context of huge expenditure being incurred by Public Sector 
'Enterprises on hiring of storage space year after ye..- an~ in view of what 
!trikes one as inordinately high rate of rent paid to private parties by a num-
ber of enterprises, the Committee expeet ·the following action to be initiated 
forthwith : " 

, (I.) '1& shouldbe.made mendatory for the Public Sector Undertakings 
t,) make the we of Government or Public Sector owned Warehoules 
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Recoa ....... a N •• ,(para 5.11) 
. .' . . 

. The ONOC hlredp.rivate storage space iD~iwala Industrial Area of 
H1macbal Pradeah from t~ <iiHuent parties an4. it .&u.rprisingto npte that tPo 
..... paid in ~ecase w~ R~: 1/: per Mil. f~ ~ein.the othcr~ the ...... 
wu jUlt Qopaua.sq. ft. TheJuSufication. f~ b&iog ilC~odatJon at higha 
I'MeI need to be. investlga~a .for rePl~vlng ~yiuapiciona of favouritillm .. 
tJ1b regud. . ... .... .' . 

Repl, of GoVtl~gleat , 

It has been darifiedby the Oil andNM'Ural: Gaa Com~ thjlt they 
had hired 35,000 sq. ft. 'area of -a plot 9f land at Rs. Q,OOO per Qlonth wbkh 
wor. out to about Rs> 0.05'· pe_r ·sq. ft:and -not'tu. o. szO per sq. ft. M 
stated in the report'. The ComrirlSsion· had a1lo hfted. ~ faetory shed and 
some accommodation built in R.C;C. having 9,300 sq. ft.- area at Rs. 3,:WO 
per month. The rent thus works out to Rs. ·0. 34 per sq. ft. and not Rt'. 1/. 
per sq. ft. per month as stated in the Report. 

The reason for payment of higher rate of rent in the second case was that 
it was a pucca godown instead of a plot of open land in the other case. 

[Ministry of Finance, Bureau of Public Enterprises, O.M. No. 3(4)/79. 
BPE (GM-I) dated the 5th November, 19711 

RecoQlD1endadea No. 10 (pa~a 6.5) 

The Committee can not but express their unhappiness ov~r the fact that 
the Indian Dairy Corporation, the FACT and the IDPL, who are incurring 
considerably high expenditure .on storage rent have not furnished th,e infor-
mation in this regard in the maIUler desired by the Committee. This.is a 
serious lapse on the part of these Undertakings which displays a sense of ir-
re~ponsibility and non-cooperation that is not conductive to propr.r ;<lyFount-
ability to Parliament and ought therefore to be curbed 

Reply of Government 

The Committee's views have been brought to the notice of these com-
panies for future guidance. (Copy of a.M. No. F.15/B/79-BHE(C) dated 
th(~ 12th October, 1979 enclosed at Annexure-III). 

l Ministry of Finance, Bureau of Public Enterprises .M. No. :1 (4) 179-BPE 
(GM-I), dated the 5th November, 19791 

Recolllll1eadatioa No. II [para 7, I (I), (Z) and (4)] 

In the context of huge.- expenditure being incurred by Public Senor 
F.nterpri~t'~ on hiring of ~torage ~pace year after year and in view of what 
strikes one a~ inordinately high rate of rent paid to private parties by a num-
brr of enterprises, the Committee expect the following action to be initiated 
forthwith: 

(I) I, should be made mendatory for the Public Sector Undcrlakin(s 
til make the use of Government or Public Sector owned Warehouses 
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wh("-,'ver available. In other places Government should take up 
a 1 Ject in consultation with t.he National Building Construction 
Corporation and Nati,,"Al BuUdlng Organisation who shou.ld be 
asked to design tho cheapest type of utility oriented war~housel. . 

(R' The axiaCbig ~~ of ~ long tc:tm nature with the priv~te 
patties sbowd be reVkwt!d to ucettain besides me need and the 
extent of utilisation, lh4 rtasotlableness or other wise of the rate of 
rent and to discontinue the arrangements as early as possible wher-
ever the jutlificalicaa it not clearly tttablithed. 

• • • • • • 
On the basis pfao ~essment of need for storage spa~ over a period 
o( time, action should ~ taken to acquire 0' construct godowns etc. 
as it eMuld be economkal in ,he long run rather than depend on 
private paPfies. A system of pooling of retIOurces by the Public 
Eoterprises at each plate to accomplish this should be considered, 
so that 011 the one hand the capltaltost may not bet a deterrent to 
any particular enterprise al\d 011 the other hand thl! optimum util~a­
don of the facility creatffi in common may ~ ensured. Such com-
mon 9torag~ facility could be managed by the Central Warehousing 
Corporation. 

Reply of Government 
I. Necessary advice that hiring of private stomge accommodation should 

be resorted to only in ca~e8 wh~re operationally suitable Government· or Puhlic 
Sector owned godown8 are not available has already been issued to public cnter. 
pti~~~ (refer reply to recomendation 81. No. I), AR regards thr de~ign, of 
cheapest type of utility oriented warehouses it may be mentioned that the 
d~ign and ~pecification9 ofthe warehouses are reviewed from time to time" by 
tht' Central Warehousing Corporation in consultation with other agencies in-
volved in similar worh. 

2. The ohservations have been noted and the public sector undertakings 
have been suitably advi~ed in tbe matter [copy of O.M. No. F.15/8I7g-BHE(C) 
dated l:lth October, 1979 enclosed at Annexure-I]. 

3. A~ indicatl~d in replies to Recommendation Nm. 1 and:}. Puhlic Sector 
Enterprises haVt· already been advisl'd to makr lise of Public Sector St.Ot";lfo(C. 
space as far a~ possible. A~ organi~atioOl! engaged in commercial activities 
~ry oftt'n in compt"tition with private sector cntcrprise~, it may not he opera-
tionally fea~ible lor the enterprises to tic themselves to procedural formalities 
which ",;11 hinder drd~ion making at thl' rt'quirt'd time. I tis, th('rcfol'e, kl t 
that suhjt'ct to thl' ~t'neral advic,. r!1~arding utili~ation of public sector ~toralle 
space as far as possible the public enterprisl"s should have the right to choo'lc 
the lIpacI' be!t suited for their pllTpO~t'_ For tht' ~amf" reason it is l'elt that 
the re~p()nsibility for aSlieMing reasonable rent tor hired privatI' ~toragl" space 
should fully r~t with the management of thl" ('ntt'T'prisf"~. The t'nterpri~l!s 

could, however, comult CWPD or other expt'rt or.ganisations, wherever IfJUnd 
neee~sary . 

4. The obs('rvations have been noted and the public sector undertakill~s 
have been suitably advised in thl' maltn [copy of O.M. No. F. 15/8'79 
BPE(C) dated 1 ::/th October, 1979 cnclo!C'd at Annexure-I). 

[Ministry of Financf", Bllrf"all of Public Ji:nterpri~e~, a,M. NO·3 (4); 79-
BPE (GM-I), dattK! thl" 5th Novcrnhcr, 1979,] 



CHAPTER ID· 

RECOMMENDATIONS/O~SERVATIQNS WJ:IIPH' ,mE COMMITrE&. 
DO NOT DESIRE TO PURSUE IN VIEW OF mE GOVERNMENT'S 

REPLIES, ' ' 
" ','> .' 

RecollUDeiU:latioD No~ -9 (para' •. 9 ,It .;so). 

The Food CorpOl:ation pf India alone ~ccounted for alx>U~, 66 per cent 
of the total expenditure on hiring of storage spaceduting the period 1974-75 
to 1976-". , ' 

It is a matter of concern to the Commitie~ that the storage 'capacity 
(for foodgrains) hirecl oy the FCI at fabulous amounts is, not fully utilised 
throughout the year for diverse reasons. The position in this regarci was 80' 
bad in 1972-73 to 1974-75 that, on the basis of , overall percentage of utiliaa-
tion, even their own godown space was more than the sJl¥:e utilised, with 
the result that with proper planning the hiring of private godowns at a total' 
COlt of more than Rs. 20 crores could have been avoided by the FCI during 
theae years. It is apparent to the Committee that in the absence of a sys-
tem, whereunder godown space vacated by the FCI from month to month· 
could be simultaneously put to use by other undertakinp, the 8torage capacity 
ofPCI is bound to be wuted on a continuing buis. Such an a~ent,. 
in tbcopiDion of the Committee, can only be brought about by implementing', 
the retlODUlleOdation made in their 9th Report <4th Lok Sabha) about crea-
tion of tingle unified apncy respoDlible for carrying out the apecia1iIcd. 
~ of ~t of godowna ona scientific huH. In the 0piDi0n , e( 
thcOommit\O!t,~ ,Central Warehousing Corporation is the aptcy which 
cd .J:»e broad .. tOenBure .betk:r utilisation of stQrage capacity. F~ this.. 
~, the ~ in the Central Warehousing Corporation ~ presc:ri-
tq the funCtions of thli Corporation. c:ouId be auitab1y amended.' . 

Repl r of GOYeI'IImeat 

The Food Corporation of India is the largest public sector enterprise-
engaged in procurement, storage and distribution of about 25 million tonnea. 
of foodgraina per year. Storage accommodation is secured by the Corporation 
on the basis of anticipated procurement, off-take etc. The capacity utilisatiOD 
of FCI during certain years was low due to decrease in procurement and. 
increase in off-take as compared to those anticipated. Though the stock 
levels during 1972-73, 1973-74 and J974-75 were within the total capacity 
of their owned accommodation, certain hired godowns had to be retained 
by the Corporation till the liquidation of stocks therein, partly in view of the 
,fact that contracts for storage space with Public/Private agencies are entered 
into for a specified period. 

The question of entrusting the management of storage space requirements 
of Government/Departments/Food Corporation of India to the Central Ware-
housing Corporation (C.W.C.) as recommended by the Parliamentary Com-

S 
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mittee in their gth Report (+th !.ok Sablta) had been eumined cattier and 
Govetnment bmd it difficult to agn:e with the recommendation for various 
reasons u would be seen from the Government reply extracted at Annexure-II. 

It is felt that creation of a single unified agency lik.c C.W.a. responsible 
for carrying out the specialised function of the management of godowns on a 
scientific basis, u now recommended by the Committee would not be practica. 
bJe fOr the following reasons :-

(i) The storage of foodgrains is a legitjmate function of the FCI which 
has come to aasume a commanding position inreprd. to the operations. 
of foodgrains trade. The functions of the FCI extend from the ltaga 
of procurement to distribution/sale including storage in between. If 
the storage function ia divCltedt the two functions will fall apart and 
it will be difficult for FCI to achieve either flexibility or efficiency in 
the entire operations. 

(ii) The work of management of entire storage IpaCO in the Public:: 
Sector by one particular ~cy wou.kl affect manoeuverability and 
flexibility of operations besides attracting the infirmitic.s. of a mo~ 
polistic organiaation. 

(iii) The storage lpace at present with FCI ia IDU(:h larger than that 
with the C.W.C. The locatioDi selected by FCI for godo~ .&l'O' 
based on national consideratiON and not merely on. market conair. 
derations since the buffer.tGda held by FCI are either in the ~~. 
clog or consuming areas. EDtrusting the work to One agency woti1d-
~troduce an intermediary and reduce the flexibility a.nd efficieDclt ' 
in OpcratioDl of the FCI. 

(iv) At the height of purchase operations, the FOI makes fUll aBC ·of 
storage staff, wherever poasible, to lupplement and wilt the FCr.· 
fields purchase organisation. This ~onal expediency would be 
lost ifFOI depots are to be ~ by C.W.C. 

It is, however, mentioned that the Government are alive to the need for 
coordination in management of storage requirements of Public Sector at parti-
cular locations and have set up Central Storage Committee at the Centre and 
State level Coordination Committees in the States to ensure that there is no 
overlapping or duplication Of construction efforts at the same place by different 
agencies. 

[Ministry of Finance, Bureau of Public Enterprises, O.M. No. 3(4)/79-BPE 
(OM-I) dated the 5th November, 1979J. 

Reoomm .... • .... No. 5 ( ...... f. 9 AI f. 10) 

The Tea Trading Corporation of India, which is suffering 10lSCl in the 
management of Public Tea Warehouses in Calcutta is hiring godown space for 
its own use in Calcutta at a considerable expenditure of about RI. 1,000 per 
month. The reasons for this state of affairs have been attributed to the fact 
that the Public Tea Warehouses belonging to the Calcutta Port Trust and 
taken on rent by the Government (the Sales Tea Warehouse and Libyan 
Warehouse) are only storing warehouses with no facility for blending and 
packaging of tea. 
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The Committee would, therefore, strongly urge that the management 
Qrthe Public Tea Warehouses should immediately be transferred to an organi-
sation like the Warehousin::\, Corporation of India who should make full 
use of those Warehouses, 'if necessary, by making suitable alterations to 
make thl"m fit for taking in commodities other than tea also. In the alter-
native, Government should seriously consider the desirability of making suitable 
structural alterations of these two Public Tea Warehouses in order to make 
them fit for blending and packaging to operations of the Tea Trading Corpora-
tion of India to enable them to concentrate their operations at one place, 
thereby reducing their overall cost and ensuring full utilisation of the Tea 
Warehouses in question. As admitted during evidence by the Managing 
Director of the TTCI himself, this is not an impossible proposition to be 
put into effect. 

Reply of Goverameat 

The feasibility of taking over the management of public tea warehouses 
at Calcutta has been examined earlier in consultation with the C.W.C. 
and the then Ministry of Foreign Trade and it has not been found possible 
to take over these godowns for storage of tea and other commodities for 
economic, operational and other considerations. The C.W.C. has felt 
in the past that they could undertake the work as national interest subject 
to safeguards and conditions such as the CWC starting the work with no 
liability and commitment, that, losses be underwritten by Ministry of Foreign 
Trade(fea Board in full and profits shared on 50 : 50 basis, that CWC would 
not subordinate itself to the conditions of operations imposed by CTTA etc. 
The Ministry of Commerce had revived this question sometime back when 
it was pointed out to them that the CWC has not found it feasible to take 
<lver the warehouses, the main reason being the operational problems, doubtful 
economics of the project and the other attending negative factors . .. 

As regards Committee's alternative suggestion of making suitable struc-
tural alterations of these two Public Tea Warehouses in order to make· them 
fit for blending and packaging operations of the Tea Trading Corporation of 
India, the Administrative Ministry concerned has been suitably advised 
to examine its feasibility in all its aspects and take further action. 

[Ministry of Finance, Bureau of Public Enterprises, O.M. No. 3(4) /79-
BPE (G. M-I) dated the 5th November, 19791 

Further iDt'ormatioD called for by the Committee 

(L.S.S. OM No. 'J.67/'J./PU/78 dated 6th June, 1980) 

Please state the outcome of the advice given to Administrative Ministry 
concerned to examine the feasibility of making suitable structural alterations 
in the two Public Tea Warehouses at Calcutta to make them fit for blending 
and packaging operations of TICI. 

2. The Ministry of Commerce fJide their letter No. 0-12016 (11)/80 
Plant (") dated 28th June. 1980 have replied as under:-

(i) "The Public Tea Warehouses are primarily constructed for storage 
of pre-auction teas and the mechanical aids installed therein 
such as lifts, elevators, spiral shut etc. are specially designed for 
this purpose. 



II 

(ii) Tea Trading Corporation of India Limited Packaging consultant 
had inspected the Warehouses and advised that they could not 
be properly util~ for blepding and packaging operations. 

, ~ j, !. . 

'. ,(ill) ~ seriOUI attern. pt. was, however, Illade by Tea T.~ ' ... Corporation 
".' I, of Jhdia Litnited to segregate one 'Qf the~buieI... fJi.~, Sale 

• j Tea WarehdUses for storage of tea, packaging ulaterW and blend-
ing-cumopackaging operatlOni.·· , 

(iv) The Public Tea Warehouses labour could not handle the blending 
operations effciently, as a result of which the cost of blending and 
packaging became very high. 

(v) Frequent labour troubles-arid' agitations have been disrupting the 
working of the Public Tea Warehouses. Since it would not 
have been practical to employ more efficient workers for this job 
from outside, the Tea Trading Corporation Labour Union was 
requested to allow transfer of surplus staff from Sale Tea Ware-
house to Libyan Tea Warehouse so that belnding and packaging 
operations could be segregated and performed more efficiently. 

This proposal was not finally acceptable to the Labour Union 
and at last the project had to be abandoned." 

[Ministry of Finance, Bureau of Public Enterprises. 
C.D. dated 30th June, JgSo) 

Recommeadadoa S. No. II, [Para 7' I (3)] 

In future before hiring storage space from private parties the public 
undertakings should be under an obligation to ascertain from the Government 
and other Public Sector Organisations as well as Cooperative Institutions 
having storage space, about the availability of accommodation. It is only 
when the non-availability is clearly indicated should there be a resort to 
hiring of private accommodation. Even then the reasonableness of rent 
should be got certified by either the Central Public Works Department or 
other expert organisation such all the Cfntral Warehousing Corporation. 

Reply of Goftnuaeat 

As indicated in replies to Recommendations Nos. J and fl Public Sector 
Enterprises have already been advised to make use of Public Sector storage 
space as far as possible. As organisations engaged in commercial activities, 
very often in competition with private sector enterprises, it may not be opera-
tionally feasible for the enterprises to tie themselves to procedural formalities 
which will hinder decision making at the required time. It is, therefore, 
felt that subject to the general advice regarding utilisation of public sector 
storage space as far as possible the public enterprises should have the right to 
choose the space best suited for their purpose. For the same reason it is felt 
that the responsibility for assessing reasonable rent for hired private storage 
space should fully rest with the management of the enterprises. The enter-
prises could, however, consult CPWD or other expert organisations, 
wherever found necessary. 



CHAPTER IV 
lUtCOl4lINbAnoNS 1N aiSPwt or: WRlCk.;llEPLtBS _. or ®'VJUlNMi.NT iIA'Vlt NOT ~ ACCtVIiD 

DYTHE~B 

-NIL-
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APPENDIX I 
, '(V~~ly to: R~~on\'No. l~),,, 

No. F.: is/II'&BPE(C) 
GOVERNMENT OF INDIA 

Ministry of Finance 
BUREAU OF PUBLIO ENTERPRISES 

( Constructi~nDivision) 

---
F· Wing, Nirman Bluwan .. 

New Delhi, 12th Octob", 1979· 

OFFICE MEMORANDUM 

SUBJEaT :-Expenditure on hiring oj storage space by Public Undertakings 

The Parliamentary Committee on Public Undertakings (6th Lok Sabha) 
have in their 24th Report on the above subject, expressed concern that in 
spite of expanded activities of public institutions, public sector enterprises 
have to go in for hiring of godowns from private parties. In this connection, 
recommendations (serial NOI. 1,2 and II) made by the Committee along 
with Government replies thereto are enclosed. 

The Ministry of Industry etc. are requested to note these recommen-
dations and bring these to the notice of public enterprises under their control. 
for necessary action. 

Ends: as above 
To 

(S. S. KAIMAL) , 
Deputy AdDis" (Construction) • 

All Ministries/Departments of Govt. of India. 
All Integral Financial Advisers. 
All Public Undertakings and their units. 

R.ec:ommeadadoa (Serial No. I) 

The ;~ttee find that 67 Public Undertakings incurt~(:P ciA, ~ 
of godow-if·~ a total ClfPCDditure of Rs. 525 I .65 lakhsot· which· a '11lri::t Of 
.. luol"solakhs waapaid to priVate parties during .~ peri~-r97""'7S ~ 
1976-77. .. ',' ':. ! ...... ,"t. 

tiJ 



IS 
It is a matter of real concern to the Committee that in spite of expanded 

.-ctivities of public institutions these public undertakings themselves have to 
ego in for hiring of godowns from private parties. The Committee, therefore, 
Ieel that there is imperative need for the Government to have a close look at 
the matter and to adopt suitable corrective methods to ensure that within a 
reasonable time, the godown requirements of all public undertakings are fuUy 
met from within the resources of the public warehouses and storages etc., 
themselves. 

Reply or Govenmaeat 

All administrative Ministries concerned and Public Sector Enterprises 
have been advised to make use of Public Sector storage space as far as possible. 

Reeommeadatioa (8eria1No.a) 

The Committee find to their surprise that there are gO Public Under-
takings listed in Appendix II who went in for hiring of godown space only 
from private parties. The Committee deplore that the continued patronage 
. of private sector by these 20 public undertakings to the complete exclusion 
of public institutions for a period of three yean. The Committee, therefore 
require that all these 20 public undertaking$ should be directed in unambi-
guous terms to make sure that within a specified period they completely switch 

-over the hiring of godown space from public institutions, the hiring of private 
godowns being continued only at such places where there are no public 
:godowns at all or are not otherwaie available. 

Reply of Govenunea.t 

All administrative Ministries concerned and Public Sector Enterpr ises 
have been advised to make use of Public Sector storage space as rar as 
possible. 

Recommendation (Serial No. II) 

In the context of huge expenditure being incurred by Public Sector Enter-
prises on hiring of storage space year after year and in view of what strikes one 
as inordinately high rate of rent paid to private parties by a number of enter-
_prises,the Committee expect the following action to be initiated forthwith ;-

Ii It should be made mandatory for the Public Sector Undertakings to 
make the use of Government or Public Sector owned Warehouscs 
wherever available. In other places Government should take 
up a project in consultation with the National Building Construc-
tion Corporation and National Building Organisation who should 
be asked to design the cheapest type of utility oriented warehouses. 

::3. The existing arrangements of a long term nature with the private 
partics should be reviewed to ascertain besides the need and the 
extent of utilisation, the reasonableness or otherwise of the rate 
of rent and to discontinue the arrangements as early as poesible, 
wherever the justification is not clearly established . 

..3. In future before hiring storage space from private parties the public 
undertakings should be under an obligation to aacertain from the 
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Government and other Public Sector Organisations as well as 
Cooperative Institutions having storage space, about the availabi-
lity of accommodation. It is only when the non-availability I. 
clearly indicated should there be a resort to hiring of private 
accommodation. Even then the reasonableness of rent should be 
got certified by either the Central Public Works Department or 
other expert organisation such as the Central Warehousing 
Corporation. 

4- On the basis of an assessment or need for storage space over a period 
of time, action should be taken to acquire or construct godowns etc. 
as it should be economical in the long run rather than depend on 
private parties. A system of pooling of resources by the Public 
Enterprises at each place to accomplish this should be considered, 
80 that on the one hand the capital coat may not be a deterrent to 
any particular entererise and on the other hand the optimum 
utilisation of the facility created in common may be ensured. 
Such common storage facility could be managed by the Central 
Warehousing Corporation. 

Rep1" of Govel'DmeDt 

(I) Necessary advice that hiring of private storage accommodation 
should be resorted to only in cases where operationally suitable-
Government or Public Sector owned godoWDlJ are Dot available baa 
already been issued to public enterprises (refer reply to recommenda-
tion SI. No. J). :As regards the design of cheapest type of utility 
oriented warehouses it may be mentioned that the design and sped. 
fications of the warehouses are reviewed from time to time by the 
Central Warehousin~ Corporation in consultation with other 
agencies involved in similar works. 

(2) The observations have been noted and the public sector under-
takings have been suitably advised in the matter. 

(3) As indicated in replies to Recommendation Nos. J and 2 Public 
Sector Enterprises have already been advised to make use 
of Public Sector storage space as far as possible. As organisations 
engaged in commercial activities, very often in competition with 
private sector enterprises, it may not be operationally feasible 
for the enterprises to tie themselves to procedural formalities which 
will hinder decision making at the required time. It is, therefore, 
felt that subject to the general advice regarding utilisation of 
public sector storage space as far as possible the public enterprises 
should have the right to choose the space best suited for their 
purpose. For the same reason it is felt that the responsibility for 
assessing reasonable rent for hired private storage space should fully 
rest with the management of the enterprises. The enterprises 
could, however, consult CPWD or other expert organisations, 
wherever found necessary. 

(4) The observations have been noted and the public lector under-
takings have been suitably advised in the matter. 



APNINBIX .II 

(VUe -RepJ,to ,1l ... mea.4atJ .. No. s) 

Extr4&lsfrom the Thirty SlCond Rlport (FOURTHLOK SABHA) DjCommittu 
onPublieU,.d"lIJkings on Action 14k". by Government on "" moml1l~ndations 
conlairud in tire Ninth RepoTt of the Committe, on Public Undtrta~ings on GeniTal 
Warehousing Corporation. 

RecommeDdatloal (Serial No. '11) 

The Committee are of the view that godowns should not be set up by 
multiplicity of agencies like the Central Warehousing Corportation, the Centrall 
state Governments and any other public undertaking at the same centre. un len 

"there is one agency handling the work for all the organisation<! the average 
occupancy of warthomes con~tructed from public 'fund. or hired for public 
purposes cannot be maintained at a high level. Secondly, the overhead c03ts, 
particularly for establishml!nt and inspection, in the operation of multiple agen-
·cies'for a storage at a centre will be higher. Thirdly, the co,t of maintenance of 
fumigiation and· other rervice3 in such warehou,e~ will be high because each 
agency will have to keep the required equipment and staff for such services. 
The operation of warehouses at the same centre by different Government agencies 

, therefore, uneconomical. It is also de3irable that G,)Vernment Departmentsl 
ublic Undertakings should increasingly patronize the Central Warehousing 

Corporation for their storage. 

The Committee recommend that at places where the Coporation has 
warehouses, no new ones should be constructed or hired by the Central Govern-
ment or Food Corporation of India or any public sector organisation unless this 
becomes necessary due to the inability of the Central Warehousing Corporation 
,to cater to their needs. The question of entrusting the storage of Government 
Departments/Food Corporation of India to the Central Warehousing Corpora-
,tion at places where multiple Government storage agencies are functioning 
al80 needs to be examined. For the warehouses to be set up in future, the storage 
requirements of Government. Departments etc. should be communicated to 
the Central Warehousing Corporation, who should take necessary steps to cons-
truct or hire Warehouses. The Committe ~ hope that the State Governments 
would also co-operate by UltruJting their storage work to the Warehotlliog Cor-
porations. Since the Central W &rehousing Corporation subscribes fifty per cent 
of,the Saar,~ ,capital of the State Warehousing Corporation and also;the,fact 
that a SIaCle·WarehoUling Corporation cannot acquire or build godowns and ware-
:houaes witlaouttheapproval ofthe·Oentral ,Warehousing Corporation, it,mould 
'not lDo difficult to make the State W &rehousing Corporation falUn' line in· the 
:in tereal of efficiency and eamomy • 

• ..,1,.( "lOO1!lhlllMt 
(Oo.ermneftt>agree Wl"th' the 'assumption of the 'Committee that 'the '~ 

''tiOft'of ~.t tkelillll!e ~trei by 'different Govemment awren~ il1ID-
-economical. It will, however, be ditTicult to agree witb' these 'recommendations 

{Or the following resoDS:-
~ (a) TheiWarehouiing'OmporaUOlU' have been set up. With aderuuid set 

. of fUftetiona. ~,·ate ecpcetcM ntainly to'hdp'ther producers to 
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.tore their foodgrains under sCientific conditions as also to provide 
easy means of credit to them. The work in this regard has not picked 
up fully uptil now. The committee has alsoreoommended in para 
So of the Report that further efforts are needed to attract der.:-.its. 
from producers and cooperatives for whose benefits the facilities 
were originally contemplated. The purpose will definitely be defeated 
if the Warehousing Corporations were to handle the entire food-
grains trade in the pulic sector. 

(b) The Warehousing Corporations are yet to achieve their main purpose. 
Concerted work is required in the direction of polarising warehousing 
practices and making their advantages felt in the rural areas. There 
u as yet large scope in the expansion of the activities of the Ware. 
housing Corporations to meet the requirements of storage space, 
fertilizers and commercial crops like potatoes. The implementation 
of these recommendations will detract the Warehousing Corporations 
from this legitimate function set before them. 

e c) The operations of foodgrains trade in the public sector are gradually 
being passed on to the Food Corporation of India as far as the Central 
Government are concerned. Storage of such foodgrains is a legitimate 
function of the Food Corporation ofIndia. The Food Corporation of 
India are involved in the tasks of procurement of food grains as also 
their distribution to the State Governments and other agencies. 
If the storage is totally removed from their jurisdiction, the two 
functions will fan apart and it will be difficult for them to 
achieve weather flexibility or efficiency in the entire operations. 
On the other hand, if the Warehousing Corporations were given this 
gigantic task of handling the entire foodgrains trade of about I I 
million tonnes or above per year, they will have to build an un-
wieldly organisation to arrange work which may not lead to equi-
valent reduction in the staffing of the Food Corporation oflndia. The 
Food Corporation of India will require a technical organisation for 
inspec1 ion of stocks at the time of procurement as also during storage. 
The economy may not, therefore, be significant to compensate for 
the loss in the flexibility of operations. 

Q. It will, therefore, appear that the centralisation of storage work in the 
Warehousing Corporations will not be a practical proposition. There will, instead 
be need for complete coordination in the construction of storage godowns and in 
the operation of the same at particular centres. This question has been fully gone 
into and in May, 1966 a Central Storage Committee was constituted at the Cen-
tre with Director General of Food as Chairman. Managing Directors of the Food 
Corporation of India and the Central Warehousing Corporation and Secretary 
of the National Cooperative Development Corporation as Members to co-ordinate 
the construction as also utilisation of available storage space. The states were 
also requested to set up similar committees with a representative form th e 
Central W'arrhousing Corporation so as to have a full liaison with the Centra I 
Committee. The Central Storage Committee has been functioning and duplica-
tion of efforts in construction has been avoided. E1f<lfts are being made,to active 
the state level Committees also. 

3. Government also agree to the view that the available warehousing facility 
of the Warehousing Corporations should be availed of by the public Sector 
Undertakings without any detriment to the main purposes of the Warehous-
in8 Corporation. Therefore, the policy adpoted at present to utilise the space 
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of the Warehousing Corporation by the Food Department, Food Corporation of 
India u also the State Government should continue on with the clear undentande 
Ing that the quantum of utilisation of space should be gradually reduced,! u the 
Warehousing Corporations require more space for use by the lqitimato bene-
ficiaries under the Warehousing CorporatioDl Act. 

MiniatryofFood &: Agriculture, O.D. &: C(Deptt. of Food) O.M. No.F.a6-J4/68 
SO II. dated the 15-lo-lg68). 



(Vide·reply to,RdcominetldatjOn No. 110) 

No. F IS/8/7g-BPE (C) 
GoVERNMENT OP INDIA 

MINISTRY OF FINANCE 
BUREAU OF PUBLIC ENTEPRISES 

(Construction Division) 

F-Wing Ninnan Bhavan, 
New Delhi, 12th October, 1979 

OFFICE MEMORANDUM 
.Subject:-Parliamentary Committee on Public Undertakings 24th Report 

on expenditure on hiring of storage space by public undertak-
ings. 

In 9itsrecommendationsS. No. 10 (para6-s) the Committee has commen· 
ted as folIows.-

"The Committee cannot but express their unhappiness over the fact that 
the Indian Dairy Corporation, the FACT and the IDPL, who are 
incurring considerable high expenditure on storage rent have not 
furnished the information in this regard in the manner desired by 
the Committee. This is a serious lapse on the part ofthese undertakings 
which displays a sense of irresponsibility and non-cooperation that 
is not conducive to proper accountability to Parliament and ought 
therefore to be curbed." 

The Committee's views are hereby brought to the notice of the Indian 
Dairy Corporation, the Fertilizers & Chemicals Travancore and the Indian 
Drugs & Phannaceuticals Limited, for future guidance. 

(S. S.KAIMAL) 
Deputy Adviser (Construction) 

(l&MD I.D.C • 
.c&MD, FACf 

C&MD, I.D.P.L. 
Copy to I. Ministry of Agrucu Iture 

2. Deptt of Chemicab & FertilizeR 
:for necessary action. 



APnNDIXIV 

(Vide Para 3 of Introduction) 

Analyafl of action taken by Governmezat on the recommendation. COIl-
tained in the Twenty Fourth Rf"JlOI't of the Committee OIl Public Uader-

takinp (S'lXth Lok s.bha) 

I. 10tal number of rec:ommenu.tionl made II 

II. Recommezadationl that have been : acceptf'd by Governmmt (vide 
recommendationa at S. No. 1,2,4,6,7,8,9, 10,11(1) (,,) "(4).. sa' 

m. Percentage to total 82 % 

IV. Rrcommendationa which the Con.mittee ~o r.ot drsire to puraue in vitw 
ofGovemment'ueply (vide recommendatiOnS at S. NO.3, 5, IICs).. IS 

PerCtDtage to total 18% 

V. R eCOmmf'r.dationl In rt'lpt'ct of which replif'l of Government have not 
been accepted by tht' Committee NIL 19' 

Percentage to total • • 

VI. RecommendatiOlll in rt'lptct ofwhJch fiJlal rt'pliel of Government an .tlll 
awaited (vide rec:ommendaion at S. No. ) •••• NIL. •• 

Percentage to total • 
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